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BHRI DINEN BHATTACHARYYA:
May § mow whether the RBlection
Commission depends for the date or
the time when a bye-election should
take place only on the report sent
by the State Government, or, whe-
ther there is a mechanism at the
Centre, in the Ministry, to ascertain
whether there is any possibility ar
whether therg ig any fajlura in hold-
ing an election anywhere? What is
the criterion?

SHRI D R. CHAVAN: The nroce-
dure is thet the Election Commission
apis on the hagis of the infarmation
supplied by the State Governmesnt.
In gensulistion with the State Gov-
ernment, the FElection Cominiasion
decides.

MR. SPEAKER: 1 am sorry this
question has taken 30 much time. We
will try to save it on others now.

of Zonal Oenmalia-
tive Committee of Members of
ParMament

*687. PROF. NARAIN CHAND
PARABHAR: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether a demand has bheen
made during the course of discussion
on the Railway Budget for the re-
organisation of Zonal Consultative
Committees of Members of Parlia-
ment for better consultetion and dis-
cussion of the problems of the vari~
eus regions;

(b) if so, whether it is proposed
to reorganise these Committees on
the old pattern ie, 16 Regional Com-
mittees; and

(¢) whether apy. immediate re-
organisption. of the Zonal Cansulta-
tiva Corawpiftee, of Members of Par-
lisment fqr Northern Railway is bﬁ-
ing mﬂ!ﬂ on. Divisiopal
especiallx ua vhwo!thafuctm
the present C consists of
more than 200 Menhers of Pnrlm-
ment, apd ne wertbwhile discumion
in posybly Ju mich & lange wody?
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THE DERUTY MINISPER BN THN
MINISTRY OF BAILWAYS (8ER]
MOHD. SHAFI QURESEHL: () ¥en,

(b) and (c¢). No, Sir. Government
hgving experimented with Regioral
Committees during 197Q are of the
view that they were net as effective
as the present Zonal Committees of
M.Ps, This being the ppsition Gov-
emmment are not considering the re-
organisation of the Northern Railway
Zonal Committee of M.Ps, on Divi-
sional basis. For dealing satisfacto-
rily with Railway Users problems,
at present we have also the Zonal
Railway Users' Consultative Com-
mittees at the Railway Headguarters'
level and Divisional Railway Users’
Consultative Cammittees at the Divi-
sional level, in which M.Ps.,, M.L..As,,
and other interests are represented.

PROF. NARAIN CHAND PARA-
SHAR. In answer to part (c) of the
question), the hon. Deputy Minister
said that the old committees were
not effective. May I know that as
Parliament appoints a Committee of
45 Members, as the maximum
strength, from both the Houses, here,
the railways appoint a committee
which has more than 100 members
on it? Is it a committee or a mini
Parliament, and how is it that any
worthwhile discussion ig possible
when 108 members are seated around
and yow cannot find any time for
one member to speak? I would like
to know what is the reason for this,
that the old method was regarded
as ineffective. How do you regard
this committee with more than 100
members to be more effective when
they sit for a short interval of two
to three houms and hold & discussion?

SHRI, MOHD. SHAF] QURESHI:
It dees not depend on the strength
or the mumber of commitfees, b“‘
upon the effpotive fupctioning of

committee. Formstanco,wehm
this precedime, mpmely, gt the disl-
siongl level, these i & divislonal
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railway users’ comsultative committee
There is a zonal railway users’ con-
sultative commitiee at the zonmal level
Then there are nine parliamentary
committees for all the zones, of which
two meetings are held in a year. Then
there iz a major consultative com-
mitteee of whigh three meetings are
held in a year. If we constitute those
copymitteps as has been desired by the
hon. Member, I think the Minister
and the Members will have to sit
throughout the year on these com-
mittees. ) q

MR. SPEAKER: That is what he
wants,

PROF. NARAIN CHAND PARA-
SHAR: Sir, he has not replied to the
main question,. What is the utility
of such a committee when even
a committee of both Houses of Par-
liament, a Joint Committee, has a
maximum strength of 45? What is
the justification for a committee to
have 108 members or more than that?
Secondly, does he expect the mem-
bers to participate? Does he expect
the members not to speak? What
sort of development does he expect?

MR. SPEAKER: I think that it is
quite unusual for such questions to
come up. You put a question on
the basis of what was discussed in
the current budget debate. Now, you
arg putting supplementaries on the
same basis. This a very unusual
procedure that has been followed in
this connection. I am sorry I :may
have to go into that. Otherwise,
tomorrow, youy may again come up
with a question on the basis of the
one asked by Shri Patel or any othsy
member.

PROF, NARAIN CHAND PARA-
SHAR: Sir, this question flows from
the answer given. I want to know as
to how a Committee of 108 Members
can be more effective than the Zonal
Committee patfarn which the Minis-
try wag following earlier. In answer
to another question he referred to the
Users’ Commitiee, this Commities
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ang that Committee, All the M.Ps.
are not there. M such a Commitiee
with 108 Members, how much time
one Member gets in order to present
the problems of his region in such
a Cammittee in which 108 Members
are present? Would there be suyfi-
cient time for the Member to dis-
cuss about the development of the
area roncerned?

SHRI MOHD. SHAYI QURESHI;
In the Consultative Committee only
policy matters are discussed. An
agenda is formed and the papers ape
circulated to all the Members of
these Committees. The hon. Mem-
ber says that a large number of
Members are represented on  this
Committee wherein matiers connect-
ed with the Member's constitueney
are taken up.

I say it is very useful to us,

sitwat s wtw : mft Tt wgag
vy fe qud wdy qeafes afew
o ##ft gt &, AT & ST Agd g
fs ®aT IF 9 AN & i & oY Rt
& A sdadr ¥, fawrw ¥ f
Fotd Y, a1 wdi gvar § o g W
TR it § T AE A, ek
39 X ¢ww I Afgw oT W@ far
srar ¥ 1 O 5g a9 fawws F T § )

st qE 7T wwY wE ;e
Tiwd 1 wieg o foy @ § B ag
Aw wadT & Badi o Aw s ¥
TR A€ T T RawT agy ¥ far s
foed W A€ a1 W fafrsd
ST F W& T A afY wewar
wa fafedft sy omr & 1 Afew we
ik W1 frera wAtq qaedl #y §
a1 Y IGr S qWAT g )

SHRI R. & PANDAY: The vary ides
of forming the Consultative Committee
ke the Zonal Committes is st %
have suggestiong from the Memberp
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of Parhament and other members re-
presenting the Chambers etc Public
grievances etc, made are brought be-
fore this Committee We would hke
to be informed in the House on how
to implement those suggestions which
were made by the Members You
might remember that we were told
that 1n all the Users’ Commuttee, Con-
sultative Committee and other Com
mittees an agenda is drgwn up and
discussion takes place But, nothing
happens afterwards  Everything 1s
referred to the Railway Board I
happen to be a Member I know that
nothing else happens This 1s my
main grievance And so, may I know
whether the hon Mmster has any
detailed information in regard to the
matter If 90, let us know as to how
far he has been able to implement
those suggestions or grievances which
were advanced by the Members of
these Committees

SHRI MOHD SHAFI QURESHI
Sir, the suggestions made by the hon
Members are carried out within the
availability of funds with the Rail-
ways We are spending about Rs 4
crores on amenties to the passengers
This amount is actually spent by the
Zonal Committees So, 1t 1s not that
all the suggestions made bv the Mem-
bers ar¢ brushed aside Only those
suggestions whith mvolve a heavy ex-
penditure and which are bevond the
raillways are not implemented

werrare & iy § gufer e &
wiwfe! ot ™

*ggs, oft qEwm T : Wr
T Wt gF TET XY T WA

(w) 3097, 1972 W T A
arel oy & qfee Ywd ¥ fafow
fawriy & fafewr off o v v @
fore awrwifed? w7 WA ¥ 9w
¥ g fomr war |, WR
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(@) w7 safwrdt & amm wr &
aqr TNy fow TR ¥ wrOey & fad
Twr fear wr WK frg e W T
fear war ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFT QURESHI) (a) Seven-
ty, Sir in addtion seven employees
were administered warning

(b) A statement 1s laid on the Table
of the House [Placed in Library See
No LT-4779/73 ]

st qme Tow ¢ wenw wEw,
sreerare Aw & fadr miwme &, s
WYY WTEH AT 10 ¥ o g
fag & at ¥ frar &

Realisation of illegal money from
passenger

T aeg ¥ wWieEH TR 41 < far

g fo
Acceptance of illegal gratification

T Y wrad war & A Wi
YT Aw fear & 1 @ A F AR
o et Afefedea & & SEwr
tfera fiawr wiw & T A wow
wifgr ®R hA¥e Aw
wifgd | w1 g wor s & 7
for fome o dar foar & Y
T Q9T 2, FAT WA A WRTIRK Y
forery wr ot alwr & W SEEgOw
A A7 e gt dfefs-
v ¥ Mo Iver eRRT O faar
ow 1 & fod aw afy won f, v g
Mgz W wfgy ?

ot qrewe wt gk : efwe
AEY, YR Y TR ) & v fe oY
Forwer 3t & sowr g8 war fiesly





